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MINISIR\ OF LAW JDSTIC!:, AND C.OMPAVY AF I-MRS

(chv:latu( Department)
Ncw_Ddhi. the 4rh Aprel, Y2 fChaitse 15 1914 (Sal.a)
The following Act of Parliument received the assent of the President
on the 4th April. 1992, and is heechy poblished for seneral information:--v

THE SECURITIES AND F\CiiANGF BOARD OF lNDIA
' ACT 1992

.15 oF. 1992+

[4th April. 1992.)

~An Act to prowdc for the establishment of a Board to protect the
intetests of investors in securities and to promote the develop-
ment of, and to reguliate! the securitics market and for matters
connected therewith or incidental thereto.

Be it enacted by Parliament in the Fortv-third Year nf Ath"c Republic
of India ag follows:—-_ ’

CHAPTER |

PrELINUNARY

(1) Thls Art may be called the Sec urmes and F‘xchang( Bu':rd of
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Defini- o 2. (1) Tm this Act. unigns 15 coniext orherwise  requires,—
Huns, . % X
(@) “Board”™ means b Securities and fxchange Board of India
astablisned under sectica 3 N
(b) “Chairman™ means the Chairman of the Board;
(¢) “exisling Securitics and Exchange Board" means the Secu-
rities and Exchange Boord ¢f India constituted 1.nder the Resolution
of the Governmeent of Indis in the Department of -Economic Affairs
No. 1(44)SE/86, dated the 12th day of April, 14:8;
(d) “Fund” means the Fand constituted under section 14;
(€) “member” means & member of the Rosrd and includes the
Chairman; 3 ‘ 3
() Unotification” means a notification peablished in the OMecial
Gazelte; .
{(g) "'prc:,crib_ed" Iealis ureseribed by rules mude under  this
Act: ’
(h) “regulations” means the regulations made by the Board g
under this Act; ) ’ )
(1) “securitics” has the m meaning assigned to it in sechon 2 of
the Securities Contracts (Zegulation) Act, 1856, 12 0f 1956.
(2) Words and expressions wied and not '6"““ -1 1n  this Act but .
defined in(the Capital Issue:. {Cernirol) Act, 1957 oD the Securities Con- - 29 of 1947.
tracts - {Regulation) Act, 1956 il hoave e Frranings respectively 42 of 1956,
assigned to them in those Acts.
CHAPTER I
ESTABLISHMENT OF THE SE¢U=ITrFs avn Famve-o. P gy, or Ixnia
Estah_ 3. (1) With effect from such 30te as the Contry? (n eriment may, by
lishment notification, appoint, there sh v estublistied, for i, o purposes of lhl‘;
and incor- Act 4 Board by the name of tne Securitics and Exthonte Board of India,
poration : : o o
ol Board. (2) The Board shall be a bxiv o rporate hy the nar - aforesaid, having
perpetual succession and a comar . seal, \\"*-th pnwnr subject to the pro-
visions of this Act. to scguire. 2.1 ard dispnse of property, both
movable and immovahle. and ¢ o sl A dall by the s2id - name.
sue or he sued.
(3) The head office of " Z .272 srall be at Bombay,
(4) The Board m:lj,' estan et o Mires at other piices in. India.
Manage- 4. (1) The Board shali cozv; 2f the follawing nismbaers, namely: —
ment of ’ B '

the Board, - (a) a Chairman;

('b) two ‘members frcm; ¢'r\ongsg lhe officialy

Governmznl-dczlmg \\i'th Finance snd L.aw

Of the anlnes o
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{d) two other membc_rs,

“to be appointed by lhe' Cuatral Govemnient.

(2) The general sugeunlendcnc;, dxrecllon and m.nmgemcnt of the
aflaits of the Board shall vest in a Boaid of-memivers, which may exercise
all powers and do all acts and tiings which may be exereised or dotw b3
the Board. -

"(3)- Save as otherwise determined by regulations the Chairman shsh

also have powers of general superintendence’ and dlILCUOH of the aﬁn ts
of the Board and may ualso exeicisc all powers a and doall acts and Jmp

whlt.h may be c\ercm.u or do.v b) that Board.

(4) The Ch..umun and members referred to in clauses {a) and m)
of sub-section (1) shall Yo appoitied by the Centia] Government z:
the members referred 1o in clouses (b) and {c} ol thut sub-sectics :‘Y::,?l
be nominated by the Centru] Givernment and the Reserve Bank of Indie
respeclively.

(5) 'I‘he Chalrman and the olher members referied to in clauscs {a}
and (d) of sub-section (1) shall be persons of ability, integrity and standing

~who ‘have shown ‘capacity in dealing’ with. problcms relating to securities .
- market_or_have. special- knowledge'or e:gpenence ‘of 1aw, finance, econz-

“mics, actountandy, _administration “or in"any “other discipline which, ir

the o) opinion of the Cemral Goxernmenl slnll be usefu] to the B()uxﬁ

5. (1) The term of Oﬂlcc and olher conditions of service of the Chair-
man and the members reterred 1o in clause (d) of sub-section (1} of
eCthn 4 shail be such as may be prescribed.

(2)- Notwithstanding anything contained in  sub-section (1), e
Central Government shall have tne right to terminate the services of
the Chairman or a mumber appointted under clause (d) of suv-section
(1} of Sectxon 4, at any time belore the expiry of the penod presorsie
under sub- sect|0n (1), by giving him notice of not less than three momhc
in writing or three months' szclary and ailowances in lieu tiiereol, ang 1o
-Chairman or & muvmmber, as the cass may be, shail also have the rnghs 1o
relinquish his office, at any time before the expiry of the period pruesce
bed under sub-secuon (1), by giving to the Central Gove nment notio
of not less than three momhs mowriting '

6. (I) The Cental Government :,h 1] remove o memtbor from ofVice
if he—

(a) is. or st any time has -been, adjudicated as jnsolvcm;

(h) is of un:,ound rmnd and st.mds <o declured by a competss
LRaune
court; '

e (c) has been com:-.lcd of an oﬂenoa wlmh in the opamon of
the C ntrai Govemmenl mvolves ‘a j-'mor' I turpnude. ' :

-
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Mowvided that no member shall be removed unde- this clause unless

~¢ fus beem ghen a reasonuble vppurtunily of-being heurd in the matter,
- . — n o .
L

- {13 The Board shall meet at such times and places, and shall obscrve such
tulzy of procedure in regard 1o the fransaction  of business  at its meclings
{including quorum at such meetings) as may be provided by regulations,

i)
i

The Chairman or, if for any reuson, he is unable W attend a mct(ingl
ef the T

aaed, any other member chosen by the members present from amongst
thaesches at the meeting. «hall preside at the mecting,

41 Al questions which come up before any meeting of the Board shall
be decuicd by a majority votes of the mcubers preseat and vuting, and, in the
evenl of wiy cquality, of votes, the. Chai-man, . or in his abwence.  the peron
shell have aoaccond or waaIng vote, '

Bl siter proveeding of the Board shall be invalid merely by reeon of —

ta) any vacaney in, or any delect in the constitution of, the Board,
or

{b) any defect 1o the appointment of a person acting as a member
of the Board; or

{c) anj_ itregularity in the procedure-of the Board not affectiog the
meriss of the case. '

9. 17} The Board may 3ppuinlr such other officers und emplovees as it
coasiders aecessary for the efficient discharge of its

functions under this
Act, ) ‘
{1 Ihe term and other conditions of service of olficers and employees af
the Uaurd appointed under subsection (1) shall be such as may be
deter; :

mined by regulations.

————

CHAPLER HI
TraviFrz or ASSLTS, LIABILITINS, L5C.. OF THE EAISTING SFCUNITIES axp
: Fxcnaxcr, Boan To 1iir Boarn

Swo1lp Oa and frem the date of establishinent of the Board, —

(<) 20y reference 1o the existing Secucities and Fxchange Board in

e uther than this Al or in any contract or other fostrument shadl
 ootaed as a reference o the Board;

g afl propertics and assets, movable and immovable, of, or belong-
“1 the existing Securities ard Exchange Board, shall vest in the

ot all- 1ights and fiahilities. of t! - existing Sccuriiiey and Frchanpe
#ozg shall  be trandferred 1o, and be the rights and linbilities of, the
ool ' - '

L) \fi_li

¢ provisions of cla
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_ {e} all sums of muﬂcy due to the existin. %ruzdies and- E.ranse
curd -mmcdiately before that date shall be decincd 10 be due to the Bousd,

. IS

(/) alt suits and other fegal procecdings instituted or which could

have been anstituted by or “against the existing Sccerities and FExchange

Board immediately before that date may be continurd or may be instituted
by or aguinut the Board; and

(g) every employce ho'!ding any office undir the existing Secyrities
and Exchange Board immcdialcl)' before that dute shell hold his: office
in the Board by the sa: * icnure and upon the saine lzems 8nd conditions
of strvice as 1espects temuncration, leave, provident fund, retitement and
other ‘terminal benefits as* he would havé held sech oflice if the Board

had not.been established: and shall continue 10 do o a5 an emplosee of

the Board or until the expiry of the peried of sevomenshy from thar date

il such. employee opls not 1o be the emphoyes of o0 Hoard wiihsy such

pegiod,

_(2) Notwithstanding anything costuined jo the  Indavridd Disputes Act,

. 4of 1947. 1947, or in any other law for the time being in force, shsorption of any
cmployce by the Board Jnoits regular  service.  wnder thic section shall not
“entitle such cmployee - to any - compen<ation  under that  Act

or - other

law and no such claim shall be entériained by any 2curt, tribunal or -

other authority.

CHAPTER 1V
/ ' POWERS AND IUNCTIONS OF Tip Brasn

11 (1) Subject to the provisions of this Act ot ahen Be the duty of the
Board 10 _protect _tha intcrests of investors in securnitizs and

2 _promote the de-
velopmicnt of, and to regulite the securitics markel, By sich measures as it
thinks ft, ‘

(2} Without picjudice 10 the generality of the forzgoing proviions, the

measures geferred to thercin may provide for—

(a) regulanie the Latiness in S10cK eanilanges and any atlier
securities ma- kets;

- : i

§
I

{#) fceistening and regulating the workine<ef stoch broken, sub-
B e e s S —
Lrokers, share tignsier agents, bankers 1o un dsser tremtee, of trga deeds,

regisirars to an iywue, merchant banker, underer o,

ivestment advisers and such other intermediztics <t Giay be asaciated

ortfolio managers,

with securitics markets in any- manner,

(c) segistering and regulating the warking
schomes, including mutual funds.

CoHvesiment
_"——"”‘—u—“—

.(rﬁ prnn'm!ing and tcgul;iling sclf-n:guhl-.u::

frauthilent _and-

" 5

unfair trade: practices relating - to

Functlong
of Hoard,
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th) fegutatay substantial  scquisiion_of shaies and  tuke-over of
L()mpdlllt.b ' '

() calling oy quun.mon tom, undu:.lkmg ;mpu,tmn conducting
. "“l“'“u and dl!dlls of e stock eachanges and intermedianes and sclf-‘
regulatory organisahons in the securities market;

) peowrnung such funct:ons and LACICIsing such puwcrs under the
provisions of the Capital fssues (Coatrol) Act, 1947 and the Sccunues 29 of 1947,
Contracts (R%tli.mun) Act, 1950 as may L. dduE-.mu to it by the Central 42 of 1956,
Governmeat; : ' y

ot , (k) lc\'ynu, fces or other C]l.tl'k'(.'s for carrying out lhc purpases of
this ‘section;

(I} conducting reseat. - for the above priryoses:

g ey P ] ' (m) performing such other funciions as may be 'Q{_c_?g.'_r‘i‘lg_cd.

crwirrzg v

Rsom 'umox' Cut‘uncns

12, (1) No slock luokcz sub—brokcr slmrc transfer . u,cnt ban}': to :m"

Registra- .

tiop of | issue, trustee of rust deed, regisirar o an issue, merchant banker, underwriter,
3tock. portfolio m.mabu investinznt adviser .md such other bichmediary who may e
:::_"'."- _ asxucm(ul with _sceurities m-uk»l shal) -buy, scll_or desk.in seeutitivs eacept
brokers “under, end in accordance with.: the’ \ulditmns of u vertificate  of registration
thare obtainted from the Board n sccordance with Thc rnlc‘. made” undo ~this
transfép Act: e )

xgenis, T

Tic, Prondcd lhnt a pdson buying or sclling securities o1 otherwise deading with

the sccuritics nunker 4s a stock-broker, sub-bioker, sh; are tranfer agent, banker
o an issuc, (rustee of trust deed,; regindrar to an issue,  mochant banker,
underwriter, -portfolio manager, investnient adviser and such other intermediary
who miy. be associated with secunitics markel immediiicle before the establish-
_ment_of the Board for which no 1egtration certificate was necessimy price to

" such cstablishinent, may contitue to do so far o peaed. o three muopths frem
such establishment or. if he has misde an applicaton for such registration within
the said pt.nod of three months, u!l e dispdnal of such .:p-whc ation,

(2) l'\‘cry application for regniianon shall be in such manner and  on
payment of such fees as may be Jetermined by regulations,
p—— - -

(J) Thc Bourd may, by order, suspend or  cunce! a centificate of rogist

tration in such manner as may be determined by lcg'llalwnﬁ

Provided- that no order under this sub-section shali bc_ made . unfess the
pessan converned has been given o reasonable opportumity of beiny heard |

('H.'\PH’R \’1
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14 (1) There shall be comstituted a Fund to be called the Securities-and’ " Fund.
Exchange Board of India Geneai Fund and there shall L. credited thereto— -
(ﬂ).'.&"‘ grants, fces and charges received Ey the Board under this . ) )
- -Actiand - - ) . G T . o

(b) all sums received by the Board from such other sources as may
be decided uwpon by the Central Government.

(2) The Fund shall be aﬁ:-;.iied for meeling—

{a) the salarics, allowances and other remuneration of the members,
officers and other wupioyeer of the Board;

(3. lhc- expenses of the Board in the discharge of its functions under N
_section .11, :

(c} the expenses on clircts and for purposes authorised by this

Ac, ‘ o i

15. (I) The Board shali main 2. proper accounts and other relevant records Accountg_
and prepare an annual statemens of 2ccounts in such form as may be prescribed  *ad audit,
. by the Central Government in coasultation with the Conmptrolier -and Auditor-
General of India. ' ' '

(2) The accounts of th: Boasd shall be audited by the -Comptioller and -
Auditor-General of India at such iatervals as may be specified by him and any
expenditure incurred in commeclion with such audit shall be payable by the

. Board to the Comptroller and Auditor-General of Tadia. '_ :

(3) The Comptroller and Auditor-General of India and any other person
2ppointed by him in connection with the audit of the accounts of the Board
shall have the same rights and privilepes and authority in conneclion with such
-.audit as the Comptroller and Az Iitor-General genzrally has in conncction with
.the audit of the Government

accounts and, in particular, shall have the right
to demand the production of hoots, accounts. connected vouchers and  other-
documents and papers ang to inipoct any of the offices of the Board.

(4) The accounts of the Board as certified by the Comptroller and Auditor-

. Genceral of India or any other nerson appointed by him in this behalf together

with the audit report theseern sha’l be forwarded annunily  10” the Central

Government and that Government shall cause ths same to be 1aid before cach
Housc of Parliament. ’

THAPTER VI

"TiNCELLANEOUS
16. (1) Without prejedioe 1o the foregoing provisions of this Acl, Power of
the Board shall, in exercive of s powers or the performance of its Centrul

functichs under this &£r¢ >  bound by such directions on  ques- G°":“"‘
. H . . . g - - a = N menl o
[ tions of policy as the Cerire! (i vernment may give In.wriling to it from

sub-sectio

. issue
_time to time: _ o _ _ .- directions.
7. Provided that the Board shall. as far as practicable, be given anop~
. portunity:1o express its views before any direction is' given ‘under this
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17, ‘_(I) If at any time the Central GO\'erﬂmént is of opinion—
. : . ment 1

—

(a) that on gcéount of grave emergency, the Board is un e to
discharge the functions and duties imposed on it by or under the
prowmons of tlns Act or

~ (b) that the Board has persnstently made default in comp‘iymg -
with any direction issued by the Central Governmeni under this
_“Act or in the discharge of the functions and dulies imposed
on it by or under the provisions of this Act and as a result of
such default the financial position of the Board or the administra-
tion of the Board has deteriorated; or

(c) that circumstances exist which render it necessary in  the
‘public interest so to do, ‘

the Central Government may, by notification, supersede the Board for
such period, not exceeding six months. as may be specified in the noh-
fication, I : :

(2) Upon the phblication of a ﬁo_tiﬁcation under  sub-section {I)
supe_rseding the Board— i

.{a) al} the members shall, as from thc date of supersesslon. va-
cate their ofﬁces as such; .

(b) all the. powers, functions and duties wh:ch mar, b\ or undcr
the provisions of this Act, bc excrcised or  discharged by or oa
behalf of the Board, shall until the Board is reconstituted -:nder

~ sub-secticn (3), be exercised and discharged by such pe:~ or
persons as the Central Government may direci; and '

(c) all property owned or controlled by the Board shail. until
the Board is reconstituted under sub-section (3), vest in the - -1rs!
Government. :

notification issued under sub-section (I). the Central Government max
reconstitute the Board by a fresh appointment and in such case ans

P,

(3} On 1hc .exgiration of the period of s_perses'::c.; specified in the

- person or persons wha vacated their offices under clause () of sub-sec;&ir,'_':

(2). shall not be deemed disqualified for appointment: 4

Provided that the Central Government may. at any time. before {7
expiration of the period of supersession. take action unqer this =i
section.

{4) The Central Government shall cause a notification issued und-r
sub-section (1) and a full report Bf any action taken under this section
end the circumstances leading to such action to be laid befere eack
House of Parliament at the earliest.

18. (1) The Boand shall {urnish to the Ccntral Goxernmcnl nl ausR -
time and in such forem and manner as may be prescribed. or- as. the

".Central ’Gavernment may'-durect such’ returns _and: fslatements and such.'
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(2) Witheut prejudice to the }}rdvision's of ~ sub-section (I), the
- Doard shall, within sixty days ‘ter the end of each financial year, sub-
mit to the Central Government a report in such form, as may be pres-

cribed, piving a true and {ull .account of its aclwmcs pohcy and pro- -

_gramnies during the previous financial year.

. ' _ (M A copy of the report reccived under sub-section (2) shall be laid, as
: soo0n8 os may be afler it is received, before each House of Parliament.

18. The Eaoard may, by general or special ordet in wntmg delegate to
any member, ﬁ'hccr of the Boued or any other person subject to such condi-
" tions, il any, s may be specified in the order, such of ils powers and

functions under this Act (except the powers undcr section 29) as il may
deem nRecesery. : : -

\Ao/u; Any wraon agg’le\co by an  order of 1hc Bu.ud made uhder
‘this Act, or ¥hz rules or regulations made thereunder may prcﬁ.r an 'wppm!
L o 1‘1(: ng 2l Government withia such time as may be prescribed.

{2} No zppeal shall be admmcd :f o prcfund after the, expiry of thc
period prescribed therefor:

Provided thzt an appeal may be admitted after. thc cxpiry of the period

prescribed therefor if the appellant satisfies :the Cealral Government that he -

had sufficiens. cause - for mat prc[crnng the appeal wnhm thc presceibed
“period. - o .

(3} Eveny'zppeal made under 1h1~ section shall be made in suy h form and
shall be accorzpanied by a copy of the order 1ppc11cd against and by such fees
as may be prcccnbcd

(<) Tf‘zz procaduse for disporme of an appeal shn!l be such as Vmal_\; be
prescrived: ' '

Prgvided that before disposin: L, appe ., the appellunt shall be given
a rcasosao{c opportunily of beng heasd :

\j’l \c*h."ig in this Act shul) cumpt any person from any suit  or

__other proceedings which might apatl from fhis Act, be blought against
him.

21 Al imembers, officers and other  emplovees of the Board shall be
deemed, whin cciing or purporting (o act in pursuance of any of the provisions
of this" ﬁ.ct 12 be publiy servants within 1he meaning of seclion 2} of

45 of 1860, the Indian Pona CoJc

e e e i i it

23 Mo osat. prosccution or other jegal proceedings shall lie against the
Central Guizisnmant or any - ufiwer of the Central Government of any
member, o7 oer o ather employee of tac Board for anything which is in_good
Ic.nh denz o intended to be done under this Act or the ru]es or rch :

“Tions . mad- lhcsrundcr R t _
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25.. Not vithstanding _-a_n-ylhifng containi:d i the “’ur Eax Ad, 1957 thc
Income-tax Act, 1961 or any other cnuctment for the fime being in
tdatmg 10 12X ‘'on w;alth mcome proﬁls or gams—-—

(@) the Board

- (b) the cx:shng Sccurities and Exchangc Board from the datc of its
constitution fv the date of establishment of ﬁs Bourd,

force

sh.nli not be liable to pav_wcnhh -tax, income-tax or any other tax in respect
of théir weallh, income, pmﬁts or pains derived.

\A((!) No coust shall take cognizance -of any offence punishable under
“this Act or any rules or regulations made thercunder, save on a
made. by the Board with the previous sanction of the Central Government.

g

“(2) No court ivferior to  that of_a Mciropatiior M

Magisttate of tog first class shall 1y any offenze

§o———

Act. : : {

sairate or 2 Judicial
Soable wnder this

27. (1) Where an offence under this Act bas becn committed by a
company, every person’ who at - the time the offence was  conmimitted
was in_charge of, and ‘was responsible 10, the company for the conduct
of the busincss of tic. company, - as well as the compasy, shall be deemed

‘10 be guilty of the oficnce and shall be' Hable to be proceeded at':nnst and
punished accordmgl)

Provided that nothing. conlh_incd in this sub-section siall render any such
person liable o any punishment provided in this Act, if he provcs
tat the offence was committed without his knowledpe nr thzi he had exercised

11i duc diligence {0 prevent thc COmn'IISSIOn of such offepor,

(2) Notwithstanding anytlung contained  in subscctian (1), where  an
nflence under this Act has been committed by a cocmpany and it is
;:™ed that the offence has been commitied with the cossent ar conmivance
f.oor s 'nIntpftl_a,!)_]t'__,_tg:)_‘_a_{\_y_~ ncglect on the part of, aav ditector, " ananaget,
secritary or other officer of lgé_a;mpanv such director. manager, secrctary of
nlh'-r oflicer shall also be deemed to be guilty of the s8cnce and shali be ¢ hable
1o be procceded against and punished accordingly.

1
i

Faplanation—For the purposcs of this scction, —

(a) “company™ mcans any body corporaic znd infindes a finm of
other associatton of individuals; and

{b} “direcltor”, in relation to a firm, means 3 piviner in the ﬁrm

28 If the Central Government is of the opinios £520 7 & mecessary oOf ex-
pedicat so 1o do in public interest, it may, by order puiiihed in the Official
Gazctie, exempt_any person_or class of persons buying <o seiling sccurities or

~theswise dealing with the securitics market from the ~reration of the pmvnmm
of sub-section (1) of section 12,

2%. (1} The Central Government. may, by nolifras aqm. make ruleﬁ for_

complaint

27ol19s7.
A3otg6l, -




o

s

Y4 0 b

Src, 1) THE GAZETTE OF INDIA EXTRAORDINARY 11

. ———

e ——

¢b) ur* add,monal functions that may be pcrformcd l’! the. '
under s-ecuon ll . o Board

-—

] Ee_( under sub-section (1) of seclion 17;-

d} the -manner in wluch the accounts of the Boaid slml] be main~
tained undcr scction 15;

,v}(\)\ the condmons subjeet o which registration c:ruﬁcatc is to be'

(€) the form and the manner in which returns and ‘report to be made
to the Central Government under section 18;

{f) any other matter which is to be, or may be, prescribed. or in
respect of wh:ch prov:snon ls to be, or may be. made by ru!cs

_Government, by notification. make regulations consistent with this Act
“and the rules made thereunder to carry out the purposes of this Act.

: \%{1) The Board may, w:th ‘the prev:ous -approval of the Central

(2) Tn particular, and v.nhom prejudice 1o the grn:mhly of the fore-

poing powet, such regulations may provide Tor all or any of the following mat-

ters, namcly —

(@) the times and placcs of mcetings of the Board and the procedure
to be followed at such meetings under sub-section (1) of section 7 includ-
iog quorum ncccssary for the: trapsaction of busmcss'

(b) lhc term’ and othcr condmons of secrvice of oﬁiccrs and c.mplo-
yees of the Board under sub-section {2} of scction 9;

\;(4 the amount of fee to be paid for registration certificate and man-
ner of suspension or cancellation of registration certificate under sub-sec-
tions (2) and {(3) of section 12.

31. Every rule and every regulation made under this Act shall be
Inid. as soon as may be after it is made, before cach House of Parliament,
while it is in session. for a total -period of thirty days which may be comprised
in dne session or in two Or more successive scssions, angd if, before the expiry
of the session mlmcdnalely following the session ‘or the successive sessions afore-
said, both Houses agree in makml, any modification in the rule or rcgulation
or both Houscs agree that the rule or regulation should not be made, the
rule or rcgulauon shall thcrc.lflcr have cffect only in such modificd form or be
af no cficct, a5 the case may be; so, however, that any such modification or

- annulment shall be withdut prejudice to the validity of anything prcvnously
done under that rule or regulation.

32. The prowswns of this Act shall be_mwfaddltion to, and not in
derogation of, the provisions of any other law 1or the time being in force.

33, The enactments specificd in  Parts I aod 1T of the Schedule to this

Act shall be amended in the manner specified therein and such amend-
mcats shall takc eflcct on zhe date o! cstabhshmcm of thc _'Board '

“Power 10
" nake

regula-
tions,

Rulea atxd
regula-
tions to
be laid
before
Parlia-
ment,

other
laws not
berred.

Applica- )
tion of R

Amena-
meal of
certain
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Provided that: po. ordcr shall be mad: wwier this '-ccuon Wfter the expiry
of five years from ‘He commencemem. ol this Act. ‘

(2) Evcry order made “under this section shall bc laid, as soon as may

~be_after it is. made, - bc!orc cach: House of Purfiament:-

35. (I) The Securities and Ewccharge Beard’ o{ India Ordmancc. 1992,
is hercby repealed.

(2) Nolwithstanding such repeal, aw‘hmg done or any aclion taken
under (lic said- Ordinance, sha'l be deemed 1o have been donc or taken un-
der the corrcbpondmg provisiong of iais Ant.

O«d,
5ol 1992,
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THE SCHEDULE
'(Sce".s;ccuon‘ 33y -
AMENDMENT OF CLRTAIN ENACTMENTS
PART 1
AMEND.\'H-:NT T;) THE (. 1vAL jssute (CoNTROL)Y ACT, 1947 7
(29 or 1947) ' '
In section 10, for 10 that Governmentl™ sibstinye “ta that Governméﬁt ar
the Securities and Exchange Board of india™,
PART 1l
AMENDMBNTS T0 THE SECURITIES (owmms {REGL: LATION) ACT, 1936
(42 or ]956)
1. Section 2, in clause (fi), for sub-clause (i), sebstitnre the following:—-

*(&f) Government securitics; . .

(uu) such other instrumersits as mav be declared by the Central
Governmem 10 ‘be semr:hes" and”,

2. Scction 6,—

(i) in sub-section {1), for "Central Government”, substitute ‘Secu.
lllx.a and Lxch:!m.L Board of India™;

(n) in sub-section (2), for by the Ceatral (uwunmcnl , subxtitute
“by the Scewritics and Exchinge Board of India”,

iy i sub-section (1 for “Central Government™ wherever it occurs,
suhstiture “Sccurities and Exchiinge Board of India™;

3. Section 9, for “Centeal Government”™  wherever it oceurs, substifnie
~Securities and Exchange Bouard of India™;

4. Section 10, for “Cential Governnient” wheraver it oceurs, substiture
- “Seewritics and Exchange Board of India™, _

5. Section 17, m sub-seciwom (11, jor “iiceace granted by the Cenlral
Government”, sabutituic “Lovice grante:d by tae Securities and Exchange

Board of India”; ) .

6. Scction 21, for “Central Goveoament”. sebstinute “Securities and Ex-
change Board of Todia™;

7. Scction 22A, in sub-section {3}, o cluuse (. wrhsiitute the follow-

ng:—

*{b) that thc traosfer of “the securities iy in cunlravention of any
kiw or rules made thercunder or any administrative murucnons or condi-

A,

llons ol’ llsllng ag!ccmcnt l:ud dnwn in- pu-suancc o[ t;ugh laws or rules;”;
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